
• • 

• 

,. .. 

• 

• 

.. 

ope n court. 

CENTRAL ADivlI . II STRATIVE TRIBUNAL• ALLAHABAD BE:-CH • 

ALLAl-lABAD • 
• • • • 

conte mpt petition No . 58 o f 2002 . 

In 

orig ina l Applica tion NO . 33 of 2001 

t h i s the 26th day of Nov ember • 2002 . 
I 

HO .'11 BLE. Mk • S . DAYAL • ·1Er18Lk (A ) 
H0 1'1 1 lsL .E. MR . A . K . Bb ATl'1AGAR , .-11:.;t·IB BR ( J) 

. ,, 
Ra jpal, S/o sri t-tunna Ram. R/o 636, Kaml a ~~,ru Nagc.i r, Ghazi abad • 

Applica nt • 

versus . 

1 . Sri R. u J.V,rnC:td , Dir c_ctor, phar maco1)()ei a l Laboratory for 

rndian r1edi c ine ( Ministry ' of Hea l th & Fami l y \velfa r e ) 

CGO co~pl ex, Kamla Nehru Ncig a r. Gh dziabad . 

• 

• 
By Advoca te : Sr i p . Krishna . 

0 H D E R (ORAL) 

BY rl0 .'1 1 BLE l'1H. . S . UAYAL, .'1E.1BER (A ) 

Respo ndent • 

Tnis conte mpt p e tition h .-1 s b e en filed for wilfu l 

disobedience of the order of t.ii s r.rriu u n a l d a t ed 1 5 .302 002 

i n o . A . NO. 33 of 2 01 b y t!1e r e spondents . 

• 

2 . I t i s c l J imt d thd t · des pite the:: f a ct tha t t he applic .;1 nt 

aprJroa che u t dE: r E:. .sponue nt.s to compl y \ 1i th the oru e r of tthe 

Tr i Duna l , the r e:sponden ts have t d ken no s t eps. 

3 . vle h a v e hed rd Sri ya r :1ohd. counse l for tae a pplic a n t 

cl nd p erused the l)l e dd i ngs on r e cord . 

4 . we find from the counter r epl y fi l ed by the respondents 

thc.1 t t h e order of the 'fribundl wa: c11alleng ed by the respo ndents 

by filing vJrit petition b euring no . 21699 o f 2002 . The sa&d 

writ p t=. t l tion wa s l)Artly a llowed by q11ashing t h e direction 

h ti · ' decision i ssu e d b J- t h e ·rrib una l to the eft.ect t h a t t e n<.t ... 
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.on the basis of the enquiry r eport be t aken a nd permitted the 

r espondents t o t ake an appr opria te action on the enquir y report 

in a ccorda nce with l aw pr eferabl y within three months. The High 

co urt a lso quashed the other dir ecti on r egarding t aking steps 

t o puni sh sri R. u. Ahmad . The order of the Tribuna l in so f ar as 

it directs r ei nstat ement of the r e spondent no . 2 was . howev e r. 

maintdined. rn pur suance of t.'le order da t ed 24 . 7. 2002 . a copy 

of which wa s made av a ilabl e to t he r espondent s on s . a . 2002 . 

the applicant was allow~d to be r einsta t ed as Safaiwa l a w. e . f . 

21 . 8 . 2002 subj ect t o ta king a n a 1)propri a t e a ction on tthe 

e nq uiry r eport in accorda nce with l a 'l/1 • 

s . Th e l e arned counsel for the ilpp lic a nt mentions that 

the a 1Jplic a nt ·was allowed to attend the offi ce r eg ul a r l y from 

2 . 7 . 2002 l~ithout pa s s a ge of any order o f r einstatement. The 

oraer of r einsta t ement was passed on 20 . 8 . 2002 a nd b~· order 

Qd t ed 21.s . 2002 the applic a nt wa s posted to wor k i n chemistry 

Sec t i on. It has be en claimed in the Re j o i nder that the applicant 

i s not b eing pa i d a ny sa l ary for his work fro.n 2 . 7. 02 to 

~1.8 . 2 . 02 a nd he h a s jus t bee n paid the subsistence al l owance 

till 2 0 . a . 2002 " 

6. we find tho t tne order of t; , e •rr lbunal as modifi ed by 

the order of the His,h Court has b een compli ed \vi th . The q uestion 

re~ardin~ non- payme nt o f s a l a ry i s raised in the Rejoinder. 

ni e Rejoinder a ffidavit wa s affi rmed o n 28 . 9 . 2002 and filed 

on 3 . 10 . 2002. 

7 . Since the reinsta tment of tJ1e appl ica nt only w. e . £ . 

21 . 8 . 20 02 and t tie applicont woul d have b e en entitl ed the sal a r y 
~/\.. j.,; 

for f ull month om Sept ember • 200 2 onl y in october . \ve ~,\expect 

tha t the applica nt is in .re c e i pt of pay f rom octobe r• 2002 onwa r ds . 

rnca s e . h e i s not in r e cei p t of the same . h e c an rai se this i ssue 

af r es h . we do not cons i der it necess a r y to continue the contempt 

prod::eeddings . lJ-lich a r e d r opped and notice issued te the 

r espo ndent is h e r eby dischar g ed . 

~ 
MB 1BBE{ (J) 

GIRISH/ -


